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The direction in the judgment of the Tribunal is that if

vacancies are available of casual labourers, the petitioner

should be engaged in preference to juniors and outsiders. The

direction is prospective in character and restrains the responde

nts from acting in contravention of the aforesaid direction.

Though the petitioner asserted that casual labotirers have

been engaged and has given the names of Navdeep, Rajvir, ,Pandey

and Pradeep, the respondents in their reply filed have categori

cally asserted that they have not engaged any casual labourer as

alleged by the petitioner. They have further asserted that the

persons whose names have been given have never been engaged after

the judgment was pronounced. They, therefore, say that it is not

possible to produce any records in regard to the engagement of

casual labourers so engaged. There is no good reason to

disbelieve the statement of the respondents, which is spoken to
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Revenues. The statement of such a responsible officer cannot be

said as not worthy of acceptance. Hence, it follows that

no contempt has been ccanmited. These proceedings are accordingly

dropped.

( S. R. Adite )
Member (A)

( V. S. Malimath )
Chairman
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